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ALL INDIA COUNCIL FOR TECHNICAL EDUCATION
NOTIFICATION
New Delhi, the 11th June, 2012

«All India Council for Technical Education (Information for Maint?nanc.:g of-.
Standards and Conduct of Inspection of Technical Entities of Universities)
Regulations, 201 2

F. No. S.0.37-3/Legal/2012.—In exercise of its powers conferred under sub-section (1) of Section 23
read with Section 10 and Section 11 of the All India Council for Technical Education (AICTE) Act,
1987(52 OF 1987), and Rules for inspection of Technical Institutions and Universities notified by the
Government of India vide Notification dated 10 August, 1992 and in supersession of the AICTE
(Information and Conduct of Inspection of Technical Institutions, Departments of the Universities
and Institutions declared as Deemed to be University and Universities and institutions declared as
deemed to be University) Regulations 2010 notified vide Notification No. 3.0.37/Legal/2010 dated
16% March 2010 as published in the Gazette of India No. 83 dated April 7, 2010, All India Council
for Technical Education makes the following regulatjons:-

1. Short Title, Application and Commencement -

1.1 These regulations may be called AICTE (Information for Maintenance of Standards
and Conduct of Inspection of Technical Entities of Universities) Regulations, 2012.”

12 They shall apply to technical entities as defined in Clause 2(iv) at these
Regulations.

1.3 They shall come into force with offect from the date of their publication in the Official
Gazette.
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2.  Definitions ol -
(i) “Prescribed” means prescribed by the Council in any of its Regulation/Notification

issued under the provisions of the AICTE Act, 1987;

(i) “Commission” means the University Grants Commission established under Section 4 ,
of the University Grants Commission Act, 1956;

(iii) “Council” means All India Council For Technical Education established under Section
3 of the All India Council for Technical Education Act, 1987,

(iv) “Technical Entities” means: |
A. Technical Institutions/Technical Departments/ Technical Schools and

Technical Campuses of the Universities, _
B. Technical Department/Technical Schools and Technical Campuses of the
Deemed to be Universities declared under Section 3 of the University Grants

Commission (UGC) Act, 1956, ‘ _
C. Technical Department/Technical Schools and Technical Campuses of Private

Universitics cstablished under the provision of UGC (Establishment of and
Maintenance of Standards in Private Universities) Regulations, 2003

D. Technical Department/Technical Schools and Technical Campuses of State
Universities declared under concerned State Act under the provisions of
section 2(f) and 12B of the UGC Act, 1956.

E. Technical Department / Technical Schools and Technical Campus of any other
University declared under any of the provision of State / Central Government
from time to time.

(v) “Technical Department” means the teaching and research department of the
University engaged in teaching and/or research in engineering technology,
architecture, town planning, management, pharmacy and applied arts and crafts and
such other programme or areas as the Central Government may, in consultation with
the Council, by notification in the Official Gazette;

(vi) “Technical School” means the teaching and research school of the University engaged
in teaching and/or research in engineering technology, architecture, town planning,
management, pharmacy and applied arts and crafts and such other programme or areas
as the Central Government may, in consultation with the Council, by notification in
the Official Gazette;

(vii) “Technical Institution” means a constituent institution of the University which offers
courses or programmes of technical education, and shall include such other institutions
as the Central Government may, in consultation with the Council, by notification in
the Official Gazette, declare as technical institutions; -

(viii) “University” means a University defined under sub-section (i) of Section 2 of the
AICTE Act, 1987. .

3.

31 The technical entities of the Universities and technical institutions declared as Deemed
to be University / Private University / State University shall upload such information,
as desired by the Council, in the format prescribed on the web portal of the Council at
URL : www.aicte-india.org. at such an intervals as specified by the Council.
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The information referred to in Regulation 3.1 above may also be submitted as hard
copy to the Council in the prescribed format.

The technical entities of the Universities and technical institutions declared as Deemed
to be University / Private University / State Universities, who shall not submit the
information to the Council by the date prescribed by the Council, shall not be entitled
for any financial or any other kind of assistance from the Council. Council may take
any such action as it may deem fit against defaulting technical entities.

The Council shall also report its finding in respect of the technical entities of the
universities to the Central and/or State Government concerned and the University
Grants Commission for necessary action as deemed necessary.”

The Council may cause an inspection of the technical entities of the Universities and
technical institutions declarcd as Deemed to be University / Private University / State
Universities, to verify the information fumished by them and to ascertain the
standards of technical education.

The Council after giving due opportunity to the concerned University to explain its
position shall publish the names of such technical entities of the Universities and
technical institutions declared as Deemed to be University / Private University / State
Universities on its official website, who in its opinion are not maintaining the
standards of technical education as prescribed by the Council and/or not following the
norms/standards/ policies laid down by the Council from time to time for maintaining
the standards of the technical education. '"

The Council shall also report, its findings along with its recommendations in respect of
the technical entities of the universities and institutions declared as Deemed to be
University to the Central and/or State Government concerned, the University Grants
Commission and the relevant accreditation bodies/agencies in India for necessary
action at their end.

Dr. K. P. ISAAC, Member Secy.
[ADVT. 11/4/162/12/Exty.]
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